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'Public Order' and 'Police' are State subjects under 
the Constitution. Accordingly. the prevention of crime as 
well 'as the registration, Investigation and detection of 
crime are primarily the responsibility of the State 
Governments. The Central Government, however, extends 
financial assistance to the State Governments for 
improving their policing infrastructure. The Central 
Government also shares intelligence with them and sends 
them advisories from time to time. 

Linke and Be... of Terrortete In Ibdhya PradHh 

1449. SHRI DADA BABURAO PAAANJPE: WAf the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the terrorists have their Knies and buee 
in Madhya Pradesh keeping in view the seizure of a 
stock of cartridge of AK-47 in Dewes; 

(b) if so, the details thereof; and 

(c) the steps being taken by the Union Government 
to check terrorist activities in the State? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) and (b) Information is being conected and 
will be laid on the Table of the House. 

(c) 'Public Order' and 'Police' being State subjecta, It 
is for concerned State Governments to devise various 
methods and take concrete steps in this regard. At the 
Central level, action is taken to facilitate coordination of 
the anti· terrorist operations of different States and to 
improve flow of information useful for control of their 
activities among the States. Further, help is being provided 
to the State Governments in terms of financial 8IIistance 
for modernisation of police, supply of improved weapons, 
deployment of para-military forces etc. In certain special 
circumstances, financial assistance has also been gfven 
to some of the effected States over and above and the 
on-going allocation for modernisation of police and supply 

of weapons. 

(English] 

Funds for PrImary Hetllth Cent,.. In Qufal1lt 

1450. SHRI DILEEP SANGHANI: Will the MinIster of 
HEALTH AND FAMIL V WELFARE be pIeued to state: 

(a) the funds allocated to Gujarat for opening of 
Primary Health Centres during each 0' the last three 
years: 

(b) the number of health centreI opened 80 far and 
the expendIIunt Incurred the..." year-wile; and 

(c) the aasfstance proposed to be given to the State 
In the nut ye811 

THE MINISTER OF STATE OF THE MINISTRV OF 
HEAL TH AND FAMIL V WELFARE (SHRI DALtT 
EZHILMALAI): (a) Primary Heafth CentNe are eetabfiIhed 
and malntatned by States out of fundi provided under 
State Sector MInImum NeedI ProgrammeIBaIIc Minimum 
Servicel Programme. The funda provided to the State 
Government of Gujarat. under theae programmes during 
1895-98 and 1998-97 are .. under:-

1985-98 2280 Iakh 

1998-97 1000 Iakh 

1997-98 12177 Iakh 

An additional Central Asaistanoe of AI. 7200 lakh 
was given to the State Government of Gujarat durtng 
1997-98. The State would have provided the portion 0' It 
to Primary Health Care. 

(b) There are 960 Primary Health Centrea functioning 
in Gujarat 88 on 31.12.97. The Centre does not maintain 
the fIgu.... for expenditure Incurred on eetabIiIhment of 
Primary HeeIIh Centree as theM are opened Md opet'IIled 
wtth funding from the Stataa' own budget. 

(c) The Ninth FIve Year Plan OutlaY' .... yet to be 
fInaliHd by Planning Commil8lon. 

1451. RAO INDEAJIT SINGH: WKI the Minister of 
~EAL TH AND FAMfL V WELFARE be pIMHd to Ita .. : 

(a) whether the Government hoIpit. In the capital 
are II equWed to ~ bum pallen .. ; 

(b) " 10, the number of bt.JmI petienII admIlted In 
variola ~ In the capital during the lui one year 
and provided IIdeqIIIIl8 tnNItInent; 

(c) whether eome hoIpIIaIe have *'-d to admit 
bum patientI; 

(d) • 10, the tea80nI 1heretor; end 
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